TR &, §.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

1.5, -TH.TH.-31.-20012026-2694 65
CG-M H-E-20012026-269465

T
EXTRAORDINARY
AWM II—Evs 3—39-Tvs (ii)
PART II—Section 3—Sub-section (ii)

grfee ¥ THfaT
PUBLISHED BY AUTHORITY

. 248] T faeelY, WTeraTe, S 20, 2026/4TT 30, 1947
No. 248] NEW DELHI, TUESDAY, JANUARY 20, 2026/PAUSHA 30, 1947

X HATEH
(FET X9)
=T

Hag, 13 S9a+T, 2026

T (Fere) AT HFw 2008 it &=T 20A F T8

FTIM. 276(31).— FoT THIT F ¥ ATATHT, 1989 (1989 FT 24) UH Too (HeTd) Tfafaze
2008 (2008 =T 11) (R TEH THF TATT I ATAIH Fgl TAT g) T &7 20 ‘T F GUg (1) FT T4
TRAT T TART 3 g0, T THTETT 31 ST o THTq o6 a1 T4 & (g, ag g, e dferm fGawr
T SUAG AT § AT AT ], HErg T F v - s § g org? afvagd aiEeET-IA F st
fErere Yo g, “Feamase R 3 T T Y off X AR iR 3 fReumed, seren, yawee i
ST o6 [o1T STUTerd &, Vet S &7 oioie e e o = it g |

I 9 | Baag FIe 2A<hT, TSI | TH ATAAT & Th1er B arrg & o9 7 & faw, 3%

rferfaae o6 emeT 20 = T 3T-4TT (1) F TefiT ST THST & o UHT S[HT o 3T 3 STFNT 6 qeaeel
H ST T FHT |

392 G1/2026 (1)



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

T UHT STErT qeTH YT S727q 39 RregiawrT (sEITae) Segmaere, rar a1, sgrg &1 fofea
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MINISTRY OF RAILWAYS
(Central Railway)
NOTIFICATION
Mumbai, the 13th January, 2026
Under clause 20A of the Railway (Amendment) Act 2008

S.0. 276(E).—In exercise of the powers conferred by sub-section (1) of section 20A of the Railway
(Amendment) Act, 2008 (11 of 2008) and the Railways Act.1989 (24 of 1989) (hereinafter referred to the Railway
(Amendment) Act 2008 (No.11 of 2008), the Central Government, after being satisfied that for the public purpose, the
land, the brief description of which has been given in the schedule annexed hereto is required for execution,
maintenance, management and operation of Special Railway Project, namely, “3® & 4" line between Kalyan-
Badlapur (14.05 km)” under MUTP-IIIA Projects, in Thane District in the state of Maharashtra, hereby declares its
intention to acquire such land.

Any person interested in the said land may, within a period of thirty days from the date of publication of the
notification in the official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose under
sub-section (1) of section 20D of the said Act.

Every such objection shall be made to the competent authority, namely Competent Authority Land
Acquisition and Sub-Divisional officer, Ulhasnagar, District Thane, Maharashtra, in writing and shall set out the
grounds thereof, and the competent authority shall give the objector an opportunity of being heard, either in person or
by legal practitioner and may, after hearing all such objections and after making such further enquiry, if any, as the
competent authority thinks necessary, by order, either allow or disallow the objections.

Any order made by the competent authority under sub-section (2) of section 20D of the said Act shall be final.

The land plans and other details of the land covered under this notification are available and can be inspected
by the interested person at the aforesaid office of the competent authority.

SCHEDULE

Brief description of the land to be acquired, with or without structures, for the Special Rly Project namely “3™ & 4t
line between Kalyan-Badlapur (14.05 km)” under MUTP-IIIA in Chikhloli village, Taluka Ambernath,
District Thane in the state of Maharashtra under section 20 A of the Railway Act, 1989 and Railway (Amendment)
Act, 2008.

State - Maharashtra Dist-Thane
Taluka - Ambernath
Village - Chikhloli
. Land Area as per Area for Name as per 7/12
;l(;' Slgzey Hl\l;)sa Acquisition Land Type | 7/12 Extract .ZOA Extract
' ' ' Type (in Ha.) (in Ha.)
1. 180 - Govt. Agriculture 3.5500 0.0860 Gaonthan
3.5500 0.0860
Total (Ha.) (Ha.)

[F. No. G197/MRVC/KYN-BUD 3rd & 4th Line/Chikhloli VIg/20A]
AVANISH KUMAR PANDEY, Chief Administrative Officer (Construction)
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